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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

MISC. APPLICATION IN DISPOSED OF CASES NO. 77/2025
IN
ORIGINAL APPLICATION NO. 294/2023

IN THE MATTER OF:
PRASOONPANT & ANR. v, APPLICANT(s)
VERSUS
UPPCB&ORS. e, RESPONDENT(s)
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1. |REPLY ON BEHALF OF D.M., GHAZIABAD IN
COMPLIANCE OF THE ORDER DATED 05.08.2025
PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL.

2. |A COPY OF LETTER DATED 28.08.2025 IS

ANNEXED HEREWITH AS ANNEXURE-1.
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3. | THE INSPECTION REPORTS OF 17 DEFAULTER

UNITS ARE ANNEXED HEREWITH

COLLECTIVELY AS ANNEXURE-2.

4. |A COPY OF LETTER DATED 04.09.2025 HAS

BEEN ANNEXED HEREWITH AS ANNEXURE-3.

THROUGH COUNSEL

BHANWAR PAL SINGH JADON

STANDING COUNSEL FOR THE STATE OF U.P.
EMAIL-bhanwar09jadon@gmail.com

PHONE NO.-6375115224

Date: 16.09.2025
Place: Noida, Uttar Pradesh
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IN THE MATTER OF:

PRASOONPANT & ANR. ...l APPLICANT(s)
VERSUS

UPPCB&ORS. e RESPONDENT(s)

REPLY ON_ BEHALF OF DISTRICT MAGISTRATE,

GHAZIABAD IN COMPLIANCE OF THE ORDER DATED

05.08.2025 PASSED BY THE HON'BLE NATIONAL GREEN

TRIBUNAL.

I, Ravindra Kumar Mandar aged about 36 years, S/o Shri Chandan
Lal Meena posted as District Magistrate presently at Ghaziabad, do

hereby solemnly affirm and state as under:-

16 SEP 2025




1576

1. That I, the Deponent in the above captioned matter, am fully
conversant with the facts of the case and am competent and
authorized to swear the present report.

2. That I state that the contents of this report have been drafted by
my counsel on my instructions, and the contents of the same are

true to my knowledge and nothing material has been concealed

therefrom.

BACKGROUND OF THE MATTER

3. That the Applicants have filed the original application against
hospitality establishments such as restaurants, hotels, and malls
operating in District Ghaziabad without obtaining requisite
consent under the Water (Prevention and Control of Pollution)

Act, 1974 and the Air (Prevention and Control of Pollution) Act,

1981.

ORDER DATED 05.08.2025

16 SEP 2025




4. That the matter was last listed for hearing before this Hon'ble
Tribunal on 05.08.2025. The relevant part of the order is

reproduced herein:

“2. No updated response has been filed by respondent no. I-

UPPCB.

3. Response dated 05.08.2025 to report filed by respondent no.

4 on 21.04.2025 has been filed by the applicant.

4. Learned counsel for respondents no. 1 and 3 seeks time to

file further compliance report.

5. Further compliance report may be filed by respondents no. 1

and 3 within 1 month.

6. Respondent no.3- D.M, Ghaziabad is directed to ensure that
closure orders issued by UPPCB are strictly implemented and
in his response, he shall specifically give details of action taken

with respect to the same.

7. List on 17.09.2025 for further orders.

10 SEP 2023
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REPLY ON_ BEHALF OF DISTRICT MAGISTRATE,

GHAZIABAD IN COMPLIANCE OF THE ORDER DATED

05.08.2025

5. That, the deponent/answering respondent, vide letter dated
28.08.2025, constituted a Joint Committee comprising the Sub-
Divisional Magistrate, ACP Ghaziabad, Regional Officer,
UPPCB; and Executive Engineer, UPPCL; Ghaziabad, to oversee
the implementation of closure orders in compliance of order

dated 05.08.2025 passed by this Hon’ble Tribunal.
A copy of letter dated 28.08.2025 is annexed herewith as Annexure-1.

6. That, at the outset, as provided by UPPCB, the updated status of

identified establishments is tabulated hereunder:

Sr. I Particulars No. of
No. | Units

I. | Number of Units having valid CTO 84
| under the Water Act, 1974 and the Air

16 SEP 2023 B




1579

Act, 1981. (02 units have obtained fresh
CTO)

II. |Number of units lacking CTO but| 52 |
covered under Arti Vs. CGWA & Ors. '
' (O.A. No. 438 of 2018) and connected

| proceedings

I11. | Vacant/Permanently closed units | 06

IV. | Number of Units whose closure 06
orders/show cause notices have been

revoked

V. | Defaulter units not having CTO under | 17
the Water Act, 1974 and the Air Act,
1981

V. | Total number of units identified 165

7. That, the joint committee constituted by the deponent
comprising the Sub-Divisional Magistrate, ACP Ghaziabad,
Regional Officer, UPPCB; and Executive Engineer, UPPCL;

Ghaziabad, inspected the 17 defaulter units on 12.09.2025,

16 SEP 2023
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13.09.2025 and 14.09.2025; and the representatives of UPPCL
ensured compliance of the closure orders through electricity

disconnection.

The inspection reports of 17 units are annexed herewith

collectively as Annexure-2.

8. That, all 84 units to which Consent to Operate has been issued by
UPPCB have been reminded to ensure strict compliance with
CTO conditions vide letter dated 04.09.2025.

A copy of letter dated 04.09.2025 has been annexed herewith as
Annexure-3.

9. Hence, this compliance report is respectfully submitted for kind
perusal of this Hon'ble Tribunal.

10. That everything stated above is true and correct to my
knowledge, derived from official records, and nothing material

has been concealed therefrom.

16 SEP 2023
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DEPONENT

VERIFICATION

Verified at on this day of September 2025,

that the contents of the above affidavit from paragraphs 1 to 10 are
true and correct to the best of my knowledge and belief. No part of

it is false and nothing material has been concealed therefrom.

DEPONENT

g. N C
FIOTARY PUBLIC
Gundavad (U.R)

16 SEP 2025 8
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List Attached

T Consolidated Consent to Operste and Authorization hereinafter referred to as the CCA
{Consolidated Convent & suthorization) (Frosh) under Sectlon-25 of the Water (Prevention
& Control of Polintion) Act, 1974 and under Section-21 of the Alr (Prevention & Control of
Pollution) Act, 1981-reg.
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Sr. No Party Name Complying Status Remarks
1 |M/s Elara Banquet Hall, INS-9, Sector-4, Vasundhara, Ghaziabad Complying CTO Granted
2  |M/s Ram Vatika Community Center, Village Sikandarpur, Opp. Complying CTO Granted
Hindon Airport, Ghaziabad- 201004
3 |Vanchu Hut, H-70, Ground Floor, Block-H, Shop No. 6 & 7, Complying CTO Granted
Pratap Vihar, Sector-12, Ghaziabad- 201012
4 |M/s Flock O Clock, Shop No. D27, Gaur Central Mall, Raj Complying CTO Granted
Nagar, Ghaziabad-201002
5 |M/s Shree Rathnam, Near Kaushambi Metro Station, Complying CTO Granted
Kaushambhi, Ghaziabad- 201012
6  |Shopprix Mall, Kaling Marg, Sector 5, Vaishali, Ghaziabad- Complying CTO Granted
201001
7  |M/s Garam Dharam, Plot No-1, Arthla, Mohan Nagar, Ghaziabad Complying CTO Granted
201007
8 |M/s Hotel Grand Tushar, 178, bagh Bhtyari, Chudhary More, Complying CTO Granted
G.T. Road Near Railway Station, Ghaziabad-201001
9 |M/s The Walk Restaurant Bar & Hookah Bar, C-69, RDC, Complying CTO Granted
Rajnagar, Ghaziabad- 201002
10 |M/s Megatech Products Pvt. Ltd, D-3,4, and 5 Rajnagar, Complying CTO Granted
Ghaziabad. KF-7, Kavi Nagar, Ghaziabad-201001
11 |M/s Handi Restourant, R-1/77, RDC, Rajnagar, Ghaziabad- Complying CTO Granted
201002
12 |[M/s Walk In The Woods Pvt. Ltd., Gour Height, Shop No- Complying CTO Granted
12,13,14, GF and LGF-1, Sec-4, Vaishali, Ghaziabad- 201019
13 |M/s Kinsfolk Hotel & Banquets Hall, Plot No-19, Sector-3, Complying CTO Granted
Vasundhara, Ghaziabad- 201012
14 |M/s Radha Govind Vatika party Lower, Plot No. 10, Sector-10, Complying CTO Granted
Jain Mandir Road, Vasundhara, Ghaziabad - 201012
15 |M/s. Welcome Om Green Fous, Village Sikandarpur, Opp. Complying CTO Granted
Hindon Airport, Ghaziabad- 201004
16 |M/s Raj Farms, Khasra No. 293, Village Sikandarpur, Opp. Complying CTO Granted

Hindon Airport, Ghaziabad- 201004
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Ghaziabad, UP, E-mail: info@vintagebanquets.com

Sr. No Party Name Complying Status Remarks

17 [M/s Royal farmhouse, Khasra No. 124/293, Village Sikandarpur, Complying CTO Granted
Opp. Hindon Airport, Ghaziabad.

18 [M/s Signature Farms, Khasra No. 122/293, Village Sikandarpur, Complying CTO Granted
Opp. Hindon Airport, Ghaziabad- 201004.

19 |M/s Gokul Dham, Khasra No. 162/3, Village Sikandarpur, Opp. Complying CTO Granted
Hindon Airport, Ghaziabad- 201004.

20 |M/s Palki Farms, Khasra No317, Village Sikandarpur, Opp. Complying CTO Granted
Hindon Airport, Ghaziabad.- 201004

21 |M/s Lotus Farms, Sikandarpur, Bhopura, Near Hindon Domestic Complying CTO Granted
Airport, Ghaziabad- 201004.

22 |M/s Mahasja Shiknji & Restaurant, Delhi Meerut Road, Complying CTO Granted
Kadarabad Modinagar, Ghaziabad- 201204.

23  [M/s Spice Gardeen Restaurant & Benquet Hall, V.S. Food Opp. Complying CTO Granted
Police Station, Uppar Bazar, Near Railway Road, Modinagar,
Ghaziabad - 201204

24 |M/s Khatu Shyam Restaurant (Manpango Pizza), M-35, Pratap Complying CTO Granted
Vihar, Sector 12, Ghaziabad- 201009

25 [Mahagun Metro Mall Gautam Palvi Road, Sector 3F, Vaishali, Complying CTO Granted
Ghaziabad, -201001 E-mail: info@mahagunindia.com

26 |Ansal Plaza Mall, Opposite Dabur Chowk, Vaishali, Ghaziabad Complying CTO Granted
Email: ahl@ansals.com

27 |Jaipuria Mall, Ahinsa Khand-1, Indirapuram, Ghaziabad. E-mail: Complying CTO Granted
info@jaipuriagroup.com

28 |EDM Mall, Plot No. 1, Kaushambi, Ghaziabad, UP 201001, E- Complying CTO Granted
mail: info@eastdelhimall.com

29 |Silver Spoons, C7, Vasundhara, Sector 18, Vasundhara, Complying CTO Granted
Ghaziabad, UP 201012

30 |Golden Tulip, C-5, Sector 18, Vasundhara, Ghaziabad, UP Complying CTO Granted

o 201012 -
31 |Vintage Banquets, CP-5, Sector 9, Vasundhara, 201012, Complying CTO Granted
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Sr. No Party Name Complying Status Remarks

32 |Galaxy Mall, 64/5, Site 4, Sahibabad Industrial Area, Ghaziabad- Complying CTO Granted
201001

33 |Hotel Crystal Palace, Plot Number 2163, Sector 16A, Complying CTO Granted
Vasundhara, Ghaziabad, UP 201012

34 |Mukut Regency Hotel, CC-1, Sector 13, Vasundhara, Ghaziabad, Complying CTO Granted
UP 201012. E-mail: info.hotelmukutregency@gmail.com

35 |Hotel RK Residency, Plot no 2159, Opp Awas Vikas Complex Complying CTO Granted
Sector 16, Vasundhara, Ghaziabad 201012, E-mail:
contact@hotelrkresidency.in

36 |Eros Mall, 2nd Floor, Eros Market Place, Padmana Naidu Marg, Complying CTO Granted
Shakti Khand 2 (Opposite DPS), Indirapuram, Ghaziabad —
201014

37 |Clarks Inn, Plot No 41, Kaushambi, Ghaziabad 201010, E-mail: Complying CTO Granted
centralreservations@clarksinn.in

38 |The Vaishali Inn, 339A, Sector 4, Vaishali, Ghaziabad 201010 Complying CTO Granted

39 |Banana Tree Hotel, Plot No. 14, 2, Plot Alpha, Sahibabad Complying CTO Granted
Industrial Area Site 4, Sahibabad, Ghaziabad, Uttar Pradesh
201010, E-mail: Reservationbananatreehotel@yahoo.com

40 |Hotel Sunshine Park, Chander Nagar, Near Anand Vihar Railway Complying CTO Granted
Terminal Ramprastha Colony, Block D. Surya Nagar Delhi, D-1,
Dr Bhabha Marg, Ghaziabad, Uttar Pradesh 201011

41  |Hollywood Dreams Gaur Ganga 2, Sector 4, Vaishali, Ghaziabad Complying CTO Granted
201010, E-mail: info@hollywooddreams.in

42  |Signature Global Mall, Sector 3, Vaishali, Ghaziabad — 201001 E Complying CTO Granted
mail: info{@signatureglobal.in

43 |OYO 11452 Golden Castle Lodge 11, KH No. 1/11, Indirapuram, Complying CTO Granted
Ne Khand I, Ghaziabad-201014

44 |OYO 1391 Hotel Pushpa Vilas, Plot No. 584, Near Pushpanjali Complying CTO Granted
Crosslay hospital, Sector 1, Vaishali, Ghaziabad-201010

45 |West View Hotel, 106, Modeltown, G.T. Road, Near Navrang Complying CTO Granted
Cinema, Model Town, Ghaziabad-201001 S

46 |Rousha INN, D-81, Kaushambi, Near metro station, Kaushambi, Complying CTO Granted
Ghaziabad-201010

47 |Le Crescent, Plot no-14a, Mall road, Near DPS school, Old Complying CTO Granted

building, Ahinsa khand-2, Indirapuram, Opposite Cloud 9,

Ghaziabad- 201 014
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Sr. No Party Name Complying Status Remarks

48 |Rajpath Residency, D-31, Kaushambi, EDM Mall road, Opposite Complying CTO Granted
Anand vihar rail Station, Ghaziabad-201001

49 |Dr. Chef/Neha Sharma, MS-1, Sector-12, Pratap Vihar, Nagar Complying CTO Granted
Nigam Zone- 11, Ghaziabad- 201001

50 |M/s Rajendra Club, K.X. Enterprises (Bandhan Banquet), Gole Complying CTO Granted
Park, Sector-3, Rajender Nagar, Sahibabad, Ghaziabad 201005

51 |[M/s Wah Ji Wah (MS Foods), Plot No. 05, Naveen Park, Complying CTO Granted
Sahibabad, Ghaziabad-201005

52 |Sri Rohit Ahuja S/ Sri Vijay Ahuja M/s New Poul restaurant, 125 Complying CTO Granted
B/1A, Anand Industrial area, Mohan Nagar, Ghaziabad-201007

53 |M/s Mahipal Yaduvanshi Restaurant, Near A Block, Shivpuri, Complying CTO Granted
Ghaziabad Nagar Nigam, Zone-9, Ghaziabad-201009

54 |M/s Real Flavour UP (Dosa Factory) Plot No. 06, Main G.T. Complying CTO Granted
Road Sector-5, Rajendra Sahibabad, Ghaziabad- 201005

55 |M/s Ahuja Vaishno Bhojnalaya, Mohan Nagar, Ghaziabad- Complying CTO Granted
201007

56 |M/s Food Work Shop, C-84, RDC Raj Nagar, Ghaziabad- 201002 Complying CTO Granted

57 |M/s Urbon Punjab Foods Pvt. Ltd., Windsor Market, Shop No- Complying CTO Granted
29, Vaibhav Khand, Indirapuram, Ghaziabad- 201014

58 |M/s Angithi Dhaba, Arthla Mohan Nagar, Ghaziabad- 201007 Complying CTO Granted

59 |M/s Maa Ambey Foods, C-51, RDC, Rajnagar, Ghaziabad- Complying CTO Granted
201002

60 |M/s Anu Da Rendezvous, C-9697, RDC, Rajnagar, Ghaziabad - Complying CTO Granted
201002

61 |M/s Kamal Dhaba, Sector-16, Vasundhara, Ghaziabad- 201012 Complying CTO Granted

62 |M/s Rosellia Suites & Benquet Hall, Plot No.-Cp-04, Sec-11, Complying CTO Granted
Vasundhara, Ghaziabad- 201012.

63 |M/s Green Valley, Khasra No. 372, Green Velly Farm House, Complying CTO Granted
Sikandarpur, Ghaziabad- 201004

64 |M/s Friends Hospitality, 4th Floor, D-27, RDC Raj Nagar, Complying CTO Granted
Ghaziabad-201002

65  |M/s Pind Baliuchi (Unit of Excellence Hospitality) Shop No. 303, Complying CTO Granted
In panchsheel square at plot no C3, Crossing republic Village
Dundahera, Ghaziabad-201016 C

66 |M/s Saleem Chicken, Pari Sadakpur, Delhi Sahasapur Road, Complying CTO Granted

Loni, Ghaziabad- 201102




